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REPORTED DECISION OF AIR INDIA
TO GRANT FREE AIR PASSES FOR
LIFE TO THE MEMBERS OF ITS

BOARD
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THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Thank you.
Now the House stands adjourned till
11 a.m. tomorrow.
The House then adjourned at
eight minutes past six of the
clock till eleven of the clock
on Wednesday, the 11th
December, 1996.



